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BET'ORE TIIE NATIONAL GREEN TRIBI]NAL
EASTERN ZOI\E, KOLKATA BENCII

o.ANO.ll oF2025n2

IN THE MATTEROF:

ARI]N KI]MAR JENA & OTIIERS.

... APPLICAITT

-YERSUS-

STATE OF ODISIIA &OTIIERS

... RESPONDENTS

AF'F'IDAVIT FILED BY DEPUTY DIRECTOR
OF'MINES JAJPI]R- RESPONDENT NO. T5

I, JayaprakashNayak, aged about 35 years, Son of Subash

Chandra Nayak, at present working as Deputy Director of

Mines (VC), Jajpur Circle (Minor Minerals), Jajpur in the

Office of the Deputy Director of Mines, Jajpur Circle,

Jajpur,do hereby solemnly affirm and state as follows:-

l. That, I am the Opp.Party No.15 in the aforesaid

Original Application. I have gone through the petition of

the aforementioned Original Application and have

understood the same. I am otherwise acquainted with the

facts and records ofthe case.

2. That, the petitioner has filed the aforesaid Original

Application alleging illegal operation of stone quarries in

Bajabati (Cluster Sl No.3A) located in Village Bajabati,
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Tahasil-Dharmasala, Jajpur by Agrawal Infrabuitd private

Limited in violation of Environmental Clearance (E.C),

Consent to Operate (C.T.O) & Mining plan.

3. That, it is humbly submitted that, Bajabati Cluster

which is located in Tahasil Dharmasala of Jajpur District
consists of six (6) number of stone quarries i.e. Bajabati

BSQ No.l, Bajabati BSe No.2,Bajabati BSe No.3,

Bajabati BSQ No.4, Bajabati BSe No.5 and Bajabati BSe
No.6. Out of the above six quarries, Bajabati BSe No.2 &
Bajabati BSQ No.6 has been auctioned in favour of the

lessee Sarat Chandra Behera & Samarendra Nayak

respectively as long-term lease for a period of five years by
the Tahasildar, Dharmasala prior to establishment of this

office which are operational and active quarries. Bajabati

BSQ No.4 is a non-operational, inactive quarry. Out of the

other three quarries Bajabati BSe No.l has been applied

by Vijeta Projects & Infrastructures Ltd., and the

remaining two quarries i.e. Bajabati BSe No.3 &Bajabati

BSQ No.5 has been granted to IWs. Agrawal Infrabuild

Pvt. Ltd. under Quarry permit as per Rule-34 of OMMC

Rules,20l6.

4. That, the Respondent No.l4, Agrawal Infrabuild

PW. Ltd, against which allegations have been made to be

operating Bajabati BSQ No.3 & Bajabati BSe No.S

illegally, is a concessionaire of NIIAI, have been granted

the above two quarries under euarry pennit by the Mining
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Officer, Jajpur as per Rule-34 of OMMC Rules, 2016. It is
humbly submitted that; the above project proponent was

applied for Bajabati BSQ No.3 & Bajabati BSe No.5

under Quarry Permit in Form-Q for requirement of Black

Stone for the project "Rehabilitation and [Jp Gradation

from 4 to 8 lanning of Chandikhole-paradeepSection of
NH-53 (Old NH-SA) from k.m 0.000to k.m 18.000 in the

State of Odisha on HAM Mode" awarded in his favour by

National High Way Authority of India. In this regard, a

letter has also been received from theproject Director,

NHAI to facilitate suitable qua:ries to the above project

Proponent for the aforementioned NH project. Considering

the public developmental work and following the rule-34

of OMMC Rules, 2016, Quarry Permitsw.r.t Bajabati BSe

No.3 &Bajabati BSQ No.5 were granted in favour of IWs.

Agrawal Infrabuild Pvt. Ltd,, vide Quarry permit

No.07 / 2024, and No.08/20 24, Dt.23.09.2024 (Annexu re-

Nls Series) respectively which were valid from

25.09.2024 to 24.12.2024.

The Project proponent has also obtained Approved Mining

Plan from the Authorized Officer, Environmental

Clearance (E.C), CTO& CTE from the concemed

departments. As per the E.C, the allowed quantity of black

stone w.r.t Bajabati BSQ No.3 and Bajabati BSe No.5 is

40030 Cu m and 50013 Cu m per annum respectively

(Annexure-B/15 Series). Accordingly, Quarry permit

No.07/2024 (Bajabati BSQ No.3) and euarry permit
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No.08/2024 (Bajabati BSQ No.5) was granted with an

allowed quantity ofl0007 Cu m out of 40030 Cu m and

12503 Cu m out of 50013 Cu m for a period of three

months initially. The Project proponent has also deposited

the Royalty, Additional Charges, Dead Rent, Surface Rent,

DMF, EMF & IT as applicable against the allowed

quantrty for the above purpose. After expiry of the permit

period which were valid till 24.12.2024, the project

Proponent as well as Project Director, NFIA[ requested to

extend the permit period. Hence, the permit period of the

above two quarries has been extended for another nine (9)

monthsvide Quarry Permit No.Ol /2025 (Bajabati BSQ

No.3)and Quarry Permit No.02l2025 (Bajabati BSe No.5)

for the remaining quantity of 30023 Cu m&37510 Cu

mrespectively which are valid from l3.Ol.ZO25 to

12.10.2025 (Annexure-C /15 Series).

Resardin s Extraction bevond6meters:-
5. That in reply to the averments made regarding

extraction beyond a depth of 6 meters, it is humbly

submitted that, iWs. TKS Consultancy was assigned to

conduct assessment in respect of Bajabati BSe No.3 &
Bajabati BSQ No.5 by the Mining Officer, Jajpur vide

Letter No.549 dated 27.01.2025 (Annexure-D/15 Series)

to assess the unauthorized extraction ofblack stone, ifany
by advance technology like drone, DGpS based on the

complaint petition of villagers of nearby villagers. Further,
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after receipt the order dated 23.01.2024 of the Hon'ble

NGT, EZ, Kolkata passed in O.A No.l1l2025/EZ, the

above agency has been intimated to submit the report at the

earliest vide Letter No.8l1, dated 10.02.2025 & No.1833

dated 27.03.2025 (Annexure-D/15 Series) with a report

whether excavation has been made beyond a depth of 6

meters or not with a supporting Map and the report is

awaited.

Resardins maintainins Safetv Zone :-

6. That, with regards to the allegations that, the

project proponent is not maintaining the safety zone of 200

meters from the Bajabati village and other structures as

mentioned in the approved / revised mining plan, it is

humbly submitted that, the after receipt of the report from

IWs. TKS Consultancy, it will be ascertained that if
anything contrary to the Rules has been done by the Project

Proponent. This deponent is awaiting for the report from

the said agency. The deponent has taken prompt action in

this regard to ascertain whether the project proponent has

resorted to safety zone measures or not.

7. That, it is humbly submitted that the present

deponent has outmost regards for any order/direction

passed by this Hon'ble Tribunal and shall take all effective

steps to implement the order.
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8. That, the contents of the above paragraphs are true

and correct to the best of my knowledge as derived from

the official records and that nothing material has been

concealed therefrom.

'ffiy* JXft't *lAr'

oep.tv #&H0DHtr*[s t/c
Sri Debashls Trlortlw
Add. GoYsrmcttAfu* Jaipur Circle,Jaipur

VE RIF I CA TION
I, JayaprakashNayak, aged about 35 years, Son

of Subash Chandra Nayak,at present working as

Deputy Director of Mines (VC), Jajpur Circle (Minor

Minerals), Jajpur in the Office of the Deputy Director

of Mines, Jajpur Circle, Jajpur, do hereby verify that

the contents of the above affidavit are true and correct

to the best of my knowledge as derived from official

records and that nothing material has been concealed

therefrom.

Verified at Cuttack on this the 56 day of April,
.2025.
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AilfE+UBEFi, lwis

(J
FORM-Q

Application for Quarry
Permit[,See rule 34]

Dated the .l4ll0/2023

To

Sir,

Place: Jajpur
Date:1411012023

Deputy Director-Mines (VC)
Jajpur Circle Jajpur, Odisha

(vii)
(viii)

l. VWe submit an application for quarry permit for. BGS (mineral) a term
of One year over 6.5 Acre ofland in the area specified in item 3(viii)below.

2. A sum of Rs.200 (rupees Two Handred only) (non-refundable) payable as fee
for grant of such permit under rule 34 of OMMC Rule, 2016 has been paid
in theGovemment Treasury at Jajpur and the receipted challan is enclosed.

3. The required particulars are given below.
(D Name and address of the applicant: M./s Agrawal Infrabuild pvt. Ltd

l't Floor, V R Plaza, Link Road Bilaspur CG(ii) Nationality ofthe applicant: Indian
(iiD Profession ofthe applicant: Highway Road Construction(iv) Quantity of minor mineral required to be extracted and removed (in

toneVcubic meters: 40000cum
(v)
(vi)

Minor mineral is to be raised manually or mechanically: Mechanically
Manner in which the minor mineral raised is to be utilised: Highway iRoad
Construction
Paniculars ofthe receipted treasury challan for the fee :200.00
Plan in 16":l mile scale (Cadastral village map) and Land Schedule of
the areafrom which the minor mineral are to be extracted and removed
is to be 40000

(ix) cum enclosed :Mauja Bajubati euarry No.3 Khata No.2l5 plot No.g23
Area;-6.5 Ac

(x) If the land applied for belongs to private land owners, written consent
of the owners permitting diversion of his land for extraction of minor
mineral under quarry permit to be enclosed :(xi) An undertaking by the applicant that he agrees to abide by the
conditions goveming extraction and removal oi minor mineral under a
quarry permit to beenclosed :

3

(xii) Any other particulars which the applicant wishes to furnish:
l/We hereby declare that the particula$ fumished above are correct and

undertaketo other details, plan etc., as may be required by you

copy

yo

Signature theapp\iant
(Mr. Sh Agrawal)

If the app ls slgnedbv an authorized agent of the applicant, the
power-of-attomey should be

I

IeFirtv ector of Mines l/G
l!: it t:trr,-i,aiPurI :tr '...

'

I
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L
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FORM - R

Grant of Quarry Permit

ISee rule 35(1)l

Quarry Permit No.07 I 2024

Date. ?3J:Z_.12024

Whereas, Mr. Shashank Agrawal, Agrawal Infrabuild Private Limited, 3d Floor, Nayan

Tower, Khandagiri, Bhubaneswar, Khordha applied for grant of quarry permit for extraction and

removal of 40000 cu m of Black stone (minor mineral) from Bajabati BSQ No.3, Plot No.823, Khata

No.2l5, Area-6.5 Acre of Vill-Bajabati under rule 34 of the Odisha Minor Mineral Concession rules,

2016 & Amendments and has paid an application fee of Rs.200/-, permission is hereby gfantd to

quarry, collect and remove I O O O V Cu m of Black Stone (minor mineral) from the aforesaid

quarry / area as indicated on the plan annexed hereto on the following condition and on payment of

advance royalty amounting to Rs.42,52,975/- (Royalty + Additional Charges) calculated at the rate of

(Rs.l30^ + 295/-) per cubic metre (as specified in Schedule I to the Odisha Minor Mineral Concession

Rules, 2016).

I . The permit shall be valid for 03 monthVdays ftom 25'o -1 to 24 - ,2- 2''1

2. The permit holders shall abide by the conditions provided in rule 37 of the Odisha Minor

Minerals Concession Rules, 2016 & subsequent Amendments.

Mining Offi cer-cum-Competent Authority,
Jajpur Districi

GOVERNMENT OF ODISHA

OFFICE OF THE DEPUTY DIRECTOR OF MINES

,A'PUR CIRCLE, JAJPUR
E - malli ddmloiput.mm@govIn

MemoNo. 7(qf Jsjpur/ Date 2V-o1- 2oz<7

Copy to Mr. Shashank Agrawal, Agrawal Infrabuild Private Limited' 3d Floor, Nayan Tower,

Kh4ndagiri, Bhubaneswar, Khordha for information

cop)tsp

DeputY I of Mines l/C

Mining Officer-cum-Competent Authority,
Jajpur Distict

_lrain r Clrcle,JaiPur
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FORM.Q

Application for Quarry

Permit[,See rule 34]

Dated the .1411012023

Deputy Director-Mines (VC)
Jajpur Circle Jajpur, Odisha

L I/We submit an application for quarry permit for. BGS (mineral) a

term of One year over 9.000 Acre of land in the area specified in item 3(viii)
below.
A sum of Rs.200 (rupees Two Handred only) (non-refundable) payable as fee

for grant of such permit under nrle 34 of OMMC Rule, 2016 has been paid

in theGovemment Treasury at Jajpur and the receipted challan is enclosed'

The required particulars are given below.
(0 Name and address of the applicant: lvlls Agrawal Infrabuild Pvt. Ltd

ls Floor, V R Plaza , Link Road Bilaspur CG
(ii) Nationality ofthe applicant: Indian
(iiD Profession ofthe applicant: NTIAI Contractor.
(iv) Quantity of minor mineral required to be extracted and removed (in

tones/cubic meters: 50000cum
(v) Minor mineral is to be raised manually or mechanically: Mechanically
(vi) Manner in which the minor mineral raised is to be utilize& Highway Road

Constmction
(vii) Particulars ofthe receiped treasury challan for the fee : 200.00
(viii) Plan in 16"=l mile scale (Cadastral village map) and Land Schedule of

the areafrom which the minor mineral are to be extracted and removed

is to be 50000
(ix) cum enclosed :Mauja Bajubati Quarry No.5 Khata No.2l5 Plot

No.823(P) Area;-9.000Acre
(x) If the land applied for belongs to private land owners, written consent

of the owners permitting diversion of his land for extraction of minor
mineral under quarry permit to be enclosed :

(xi) An undertaking by the applicant that he agrees to abide by the

conditions goveming exEaction and removal of minor mineral under a
quarry permit to beenclosed :

(xii) Any other particulars which the applicant wishes to fumish:
I/We hercby declare that the particulars fumished above are correct and

f1'

To

Sir.

2.

J.

Place: Jaj
Date: l4i

details, plan etc., as may be required by you.

yours faithtullv,

G
trtto B. - If the

o , ?AGf

power-of-attomey should be attached.

W
Signature fthe ulpn--,
(Mr. S Agrawal)

signed by an authorized agent ofthe applicant, the
opt

T

t\rl

ctor of Mines l/Gllep
Jaip r Circ!e,JaiPut
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FORM. R

GraDt of Qurrry Permit

[See rule 35(l)l

Quarry Permit No.08 / 2024

Date. ?3J ejJ2024

Whereas, Mr. Shashank Agrawal, Agrawal Infrabuild private Limited, 3'd Floor, Nayan

Tower, Khandagiri, Bhubaneswar, Khordha applied for grant of quarry permit for extraction and

removal of50000 cu m of Black Stone (minor mineral) from Bajabati BSe No.S, plot No.g23 (p),

Kiata No.2l5, Area-9 Acre of Vill-Bajabati under rule 34 of the Odisha Minor Mineral Concession

rules, 2016 & Amendments and has paid an application fee ofRs.200/-, permission is hereby granted

to quarry, collect an d remove I 2 5 O 3 Cu m of Black Stone (minor mineral)0 from the aforesaid

quarry / area as indicated on the plan annexed hereto on the following condition and on payment of
advance royalty amounting to Rs.53,13,775l- (Royalty + Additional charges) calculated ar the rate of
(Rs.l30^ + 2951) per cubic metre (as specified in Schedule I to the Odisha Minor Mineral Concession

Rules,2016).

[. The permit shall be valid for 03 monthVdays from {5- o1'Lo1 to 2t4- tz- z<4.

2. The permit holders shall abide by the conditions provided in rule 32 of the Odisha Minor

Minerals Concession Rules, 2016 & subsequent Amendments.

Mining Oflicer-cum-Competent Authority,
Jajpur District

GOVERNMENT OF ODISHA
OFFICE OF THE DEPUTY DIRECTOR OF MINES

JAJPUR CIRCLE, JAJPUR
E - mall: ddmJolpur.mm@gov,ln

MemoNo. 7{ EO /MM,Jajpur/Drte 23- oC^2oL .1

Copy to Mr. Shashank Agrawal, Agrawal lnfrabuild Private Limited, 3d Floor, Nayan Tower,

GObYOutnt, 
Bhubaneswar, Khordha for information.

tr@ dr,ltt Mining O{Iicer-cum{ompetent Authority,
Jajpur District

Mines l/G
Dop

JaiPur 0rrcle,JaiPur
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File No.:
Covernment of India

,+Uru{tunra 'efe s"i"s '

Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment Authorit"v(SEIAA),

ODISHA)
&-t-&

(i) EC ldentification No.
(ii) File No.

(iii) Clearance Type
(iv) Category
(v) ProjecuActi\.ity Itrcluded Schedule No.
(vii) Name ofProject
(ir) Location of Prorect (Dlstrict, State)
(x) Issuing Authorlty
(xii) Applicability of General Conditions

EC23C01080R53059t7N

Mining EC Under 5 Ha

82
l(a) Mining of minemlg

Bajabati BSQ.3

JAJAPU& ODISI{A
SEIAA

No

silAq sqi

Date d 1910712024

To.

Subj ect:

Sir/Madam,

SHASHANK AGRAWAL
AGRAWAL INFRABUILD PRIVATE LIMITED
I st Floor. V.R. Plaza. Li* Road, Bilaspur (C.G) 495001. BILASPUR, CHHATTISGARH.49i00 i
agrawalinfrabuild(lrediffmail.com

Grant of prior Environmentar clearance (EC) to the proposed Minilg project undff the provisions of
EIA Notifi cation 2006-regarding

This is in reference to your application subrnitted ro SEIAA vide proposal numbcr
slA/oR/MIN/456851/2023 dated 27/r2rzoz3 for grant of prior Environmental crearance (EC) to the
project under the provision ofthe EIA Notification 1,006-and as amended thereof.

2. The particulars ofthe proposal are as below :

J. In vie*,olthe particulars given in thc para-l abor.e. the project proposal interalia including Form-2 werc submitted to
the SEAC for an appraisal by the Statc Level Expen Appraisal Com mince (SfACt undcr rhe pror ision of EIA norification

to

F

n considered by SE.{C in its meeting held on 01.0g.2021. The minures of the
available on Parivesh ponal which can be accesscd tiom the parivesh portal by

briefon the salie.nt t'eatures of thc. project as submitted by the project proponenr
and as prcsentcd before SEAC are annexed to this EC as Annexure- 2.

roposal was placed in the SEAC ureeting held on 03.0u.2021, based on infornution submitted viz: Form-2. orher

irector of Mines ll0

t

.lai,.:ur Circle,Jaipur
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rcquired documcnts & clarillcations prorided by thc project proponent and atier detailed dciiberations ir rhe matter rhe
SEAC rccomrnended thc proposal for grant oi EC under thc provisions of EIA Notification 2006 and as amended thereof
subject to stipulation olSpecific and Standard EC conditions as detailcd in the poinr belorv.
7. The State Environment Impact Asscssment Authority lSEIAA), Odisha has cxantined the proposal in its l70th meering
held on 01.07.2024 & 0,1.07.2024 in accordance with the pror.isions contained in thc Environmenr Impact Assessment
(EIA ) Notification. 2006 & turther amendurents thereto and based on the reconrmcndations ol the SEAC. hereby accords
Environmcnt Clearance tbr thc instant proposal tbr cxrraction of stonc from Bajabati BSQ-3(ClLrsrcr Sl. no. -lA) bearing
khata no. 2 15. plot no. 823 (P). Kissam-Pathar Chattan ovcr an area of 6.50 acrcs or 2.6J0 hectares of Village Bajabati
undcr Dhannasala Tahasil of Jajpur District. Odisha to Mis. Shashank Agrarval. project proponcntilessee, successt'ul bidder
under the provisions of EtA Notification. 2006 and as amendcd thereof subject to compliance of the Specitic and Standard
EC conditions as given in.{nnexure- I
Stipulations:

Sl. Descriptions Stipulation
(i) Lease Area: 6.50 Acres or 2.630 Ha
(ii) No Mining Zone: 7.5meter safety zone frorn all along the lease boundary.

(iii) Marimum Depth of Mining: Y*i'""i'u oqYt:,]lo1 tt1: srouua level/surface level oithisareaas
'- stipulated in rule l7( I Xat of rhe ONf MC Rule. 201 6.

(iv) Method of Miling Semlmechanized with drilling and blasting

lst year- 40030 cum/annum

2nd year- 10060 cum/annunt
(v) Permitted Quantiry: 3rd year- 100 i9 cum/annum

4th year- 10019 cum./annum

5th year-10019 cum/annum

(vi ) Validity period of EC: This EC is valid till validig of DSR or validity of lease period whichever is

earlier.

8. The SEIAA. Odisha reserves the right to stipulate additional conditions. il found necessary.
9. The Enlironrnental Clearance to the aforementiorred project is under provisions of EIA Notification. 2006. lt does not
tantamount to approvals,'consenVpermissions etc. required to be obtained under any other AcrRule/regulation. The Proiect
Proponent is under obligation to obtain approvals,/clearances under any other Acts/' Regulations or Statutes. as applicablc.
to the project.

I0. Thc PP is under obligation to implement conmitments made in tlte Environment Maragement Plan. which tbnus part
olthi,' FC.

ll. Validity oi EC is valid till validity of DSR or validity of lease period whichever is earlier from which the prior
environmental clearance is granted by the regulatory authority.
I2. General Instructions:
i) The project proponent shall prominently advertise it at least in two Iocal ncwspapers of rhe District or Srate, of which
one shall be in the vernacular language within seven days indicating that the projefi has been accorded enr iromnenr
clcarance and the details of SEIAA website where it is displayed.
ii) The copies of the environnental clearance shall be submitted by the project proponents to the Heads o[ local bodics.
Panchavats and Municipal Bodies in addition to the relevant offices of the Govemment who in rurn must display thc sane
for 30 days from the date of receipt.

iii) The project proponent shall have a uell laid down environmental policy duly approved by the Board of Dircctors (in
case ol Company) or competent authoritv. duly prescribing standard operating procedures to have proper checks and
balanccs and to bring into tbcus an.v intiingemcntstdeviatiouvioliltion of thc environmental i forest r wildlif'e norms I
conditions

v) Concealing factual data or submission of talseif'abricated data rna1 rcsult in rc\ ocxlion ol this cn\ ironmenlal clearancc
action under thc provisions ofEnvironment (Protection) Act. 1986

e Rcgional Otllcc ofthis lvtoEF&CC, SPCB and leasc granting Authorir-v shall monitor compliance olthe slipulared

ty Director of fVlines l/C
Jajpur Circ!e,Ja!pur
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2. Environmental Conditions And Safeguards Which Need To Be Complied On Field After The Lease Agreement

irector r-lf Min*r :;/{

S. \-'o EC Conditions

Disrrict En\ironmcnt Society tbr raising 300 plants of natirc species ivithin 2 years in a suitable
location adjoining thc quarry.

1.5

State ENIF Fund: - An amount equal to fire percenr (5%) of the royahy palable shall be collecled
tiorn the iessc'e by rhe Tahasildari Mining Officer and dcposited to the Starc Enr ironment
Managemcnt Fund. rvhich rvill be utilizcd as per pror isions oi Rule ,19( 3 ) of the OIVMC Rulc. 2016
prcttrably. in and around the arcas u,here mining acrivities are undcrtaken.

1.6

Condition bl Collector: - Anv other condirion(s) rhe Coliecror & Chairrnan, District Environnenr
Impact Assessment Authority (DEIAA). may impose in the interest of protection and safeguarding
the local envirorunent.

1.1

Compliance rcport for Transfer of EC: - Any tramfer of EC to a PPA-essee shall lre considcred
by SEIAA, Odisha only after receipt of the full compliauce report through TahasildariMining
Otlicer concerned ofthe above environmental couditions and saf'eguards.

t.8 Other conditioBs/NOC:- Consent / NoC shall be obtained from the concerned authority if \ illagc
road is to be used for transportation. The said road shall also be maintained by the lessee.

S. No f,C Conditions

2-t
In view of likely revision of DSR the mention of this deposit wirh final coordinares is to be ensurcd
by the concemed lease granting Autholity.

2.2
The boundary area of the deposit as per the revised /updated DSR to be defined by geo-coordinates
based on DGPS survey superimposed on the cadastml map.

2.3
Mitigation measures for flying Rock fbr safety ol human beings and animals during blasting to be
ensured by the project proponent.

2.4
The project proponent needs to maintain periodic health check-up records of their employees and
ensure use of l'ace masks by workers in crushing and handling sections of the stone quarlv tbr
ensuring that working personnel are not affected by silicosis.

2.5
constructiol of garland drains retaining walls and settling tanks should be ensured to prevent
erosion during rainfall and to collect silt generated during the mining actir ity.

2.6
Haulagc road shall be dercloped and maintaincd peremially and perpetually bv thc proponcnr in
consultation u ith the conccrned authoritv of the Co\t.

2.7 ,

:OQY

Topsoil exca'ared during mining Io bc stacked scparately in rhe ML area and to be useil for
plantation in and around the ML area.

^{eG
2.8

\. zX

The projcct proponcnt shall undertake re-grassing of the area or any other area rvhich ma.v'. havc
been disturbed due to their mining actilirie's and rcstore the lard to a coldition uhich is tit tbr
tbdder, tlora, fauna erc. in compliance to the dircction datcd 8th January. 2020 of Hon'bie Supreme

1(\Ie

iii ip ur Citt:le..l;t1pur
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S- No EC Conditions

Court jn Writ Pc'tition(s) Civil No. 11,1r201-l,CommonCauseVsUnionof lnclia&Ors

2.9
The project proponent shall take gco-coordinating photographs ofthe leasc area beforc mining and

also subsequ!-nt period olmining and submit to SEIAA. Odisha in six (06) lnonths EC compliance

2.10

Ila)iimum permissible depth of mining: - Nlaxirnum depth of[rining tronl the top surt]cc'ground

lcrct of this aret. at any point. up to rvhich quarrying nlay be pernitted shall bc 6 meters as

stipulated in rule i7( l) (a) ofthe ONIN{C l{ule. 2016. Quarry excaration shall not proceed bclow a

Ievcl on the hill slope. and shall rot touch the basc of the hill in any case. 'fhe exploitation of stone

material fronr the hill shall be carried out in a s-Ystematic lnanner. spreading the quarrying activiry to

cover all the econornic veins of minerals and proceeding unifonnly to more alrd more depths tiom

all sides simultaneously.

2.tt

Ma mum permissible quantity: Maximum ycarly quantity ofe\traction from the quarry shall oot

excced its annual lirnit as specihed above under stipulatiorl in Table 'A stipulatiols -sl. A(v) and thc

total productior shall be 80147 cum during the valid lease period ol tivc (05) years as pcr the

approved mining plan. Any tlouting of this quantitative restriction shall make this EC liablc to

cancellation.

2.t2

District Survey Report: In view of likely revision of DSR as per the Ministry guidelines. the

mention ofthis deposit in DSR with fiual coordinates is to be ensured by TahasildarlMining Othcer

belbrc expiry olthe existing cunent DSR. The boundary area oithe deposit as per the updated DSR

defined by geo coordinates based on DGPS suwel superimposed on the cadastral map. Thc Grant

of EC for furthet period rill be considered aftcr sttbrnission of DSR approved by SEIAA as pcr thc

MoEF&CC. Go\t. of India Notification 5.0.-16ll(E) dated 25.07.2018, Sustainable sand mining
gridelines-2016 and Enforcernent & Monitoring Guideline for sand mining-2020 and also as per the

Hon'ble Supreme Court order vide its order dated 10.11.2021 in Civil Appeal Nos. 3661-1662 of
2020 (State ofBihar Vrs. Pawan Kumar and Others).

2.13

No change in the mining plar without prior approval of SEIAA; - Any change i[ the calendar

plan, change in production quantity or method of mining shall not be made without prior approva)

of the SEIAA. Mining activity shall adhere to the working pararneters ofthe approved mining plar
preparcd for this project. The detailed production of laterite stone &om the lease area of each year

shall be submitted in tabular form during submission of compliance r€po{t.

2.14

Enyironmental Manrgement PlsD: (i) EMP shall be implemented by PP to ensure compliance

with the environmental conditions specified above. The year wise funds eannarkcd tbr

enyironmental protection measures shall be kept in a separate account and shall be spent according

to the plan proposed in coordination with Tahasildar/Mining Officer. Year u'ise progress of
implementation of EMP shall be reported to the SEIAA, Odisha and OSPCB along with the

compliancc report. The Tahasildar/Mining Officer shall ensure the compliance of this condition

along rvith all lease holders of his j urisdiction.

2.15

-.0r]9

The PP rvill implcmcnt thc EIvIP rvith a budgetary allocation ol Rs.6.081 as recurring cost, and

Rs.3.501 Lakh as CER cost to$ards compliance of public hearing issues tbr the lease arca as

proposed during the ralid lease period of 5 years. The detailed expenditurc on EMP shall be

subrnitted w ith six monthly compliancc rcpons.

2.t6
No Nlining Zone: The lessee shall ensurc that no quarrying or mining is carricd out in the trreas as

specilied bclou: -

lrue

ip lirector cf [il!ines t/C

E

.r a jpur Circle,Jajpur
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EC Conditionss. \o

a) 7.5-metcr saltty zone shall be kcpt from all sitles of thc lease boundary as pcr thc approrcd

mining plan.

t) riithin lOOm (mininum distancc criteria when blasting is not involved) and \!ithin 200m

(minimulndistancecriteriawhenblastingisinvolved)tionrrcsidentiallpublicbuildings.inhabited
sit"r. prot."t"d monumcnls. Heritage sites. NationalrState Highrvay' District roads' pubLic roads'

Railrvay Iine,area. Ropeway or Roperva-v trestle or station' Bridges' Dam' Rescrvoirs rircr' Canals'

lakes or Tanks. or any other locations etc.

c) belou ground $ater table under any circumstanccs tf ground *ater tablc occurs ' inten'enes

rvithin the pemritted mining depth. then the quarr-ving shall be stoppcd immediately:

d) in the vicinity olnaural rmamrade archeological sitesl

Transport Safsguards:

a) No transportation of ttre minerals shall be allowed on any road passing through

villages,&abitations witllout prior explicit permission'

b) Transportation of minerals though existi[g ntral roads can be allowed only by the conccmed

Golt. Departmentl Cram PanchayaL/BDO after required strengthening such that the canling

capacityoftheroadisincreasedtohandlethemineralcarryingtrucktraffic.Theprojectproponent
shall bear the cost towards the widening and strengthening of existing public roads in case the samc

is proposed to be used for the project.

c)Proj"ctproponentshallcnsurethatthetransportofminer.alswillbeasperlRCGuidelincswith
rcspect to complying with trallic congestion and trat'Iic density'

d) Vehicles hired for transportation of minor minerals fiom the site should be in good condition and

shoukl have pollution check ceftificates and should conform to applicable air and noise emission

srandards and should be operated only during non-peak hours. speed ofvehicle be regulated and in

rro case >30 Kms / hr be allorved.

e) The vehicles shall not be overloaded and shall be covered wirh Tarpaulin. The TahasildarlMining

Otlicer may collect an appropriate additional roatl maintenance levy from the lessee as pan of the

lease conditions on the basis of quantum of mineral transpolted. and utitize the proceeds of the ler y

fof proper maintenance of the extraction paths and roads to prevent their degradation on account of

plying of mineral carri'ing trucks.

t') Wat"r rpraying should be made olr the village road to conkol particulate matter (dust particles)

pollution in surrounding air during transportation from the quarry' Garland drain shall be

constnrcted on the hill slope to arrest downward flow ofparticulate matter with rainwater.

2.t1

Other Envirotrmental Conditions: '
a) The lessee shall ensufe safety ofhuman life and livestock floul accidents in case the village / any

habitation is very near the mining lease area.

b) Topsoil, if any, shall be stacked properly with proper slope with adequate measures and should

be used for plantation purposes.

c) Dumping ofquarry material is in no case permissible on any forest land; and all durnp yards shall

be on duly permined non forest land.

d) Waste oils^ used oils generated tiom rhc EM nachines. mining operations' if any' shall be

disposed as per the Hazardous Wastes (Nlanagcment. Handling, and trans-boundarl molcrnent)

Rulcs. 2008 and its aurcndments thcreof to the rec)clcrs authorized by SPCB. Odisha'

c) At the cnd of mine closurc. the proponent shall immediately rcnore all the shcds put up in the

quarry and all the equipmcnt in the area betbre closurc ofthe quarry.

fJ Permanent banicadingibarbed rvirc fencing of the mining lcase arca site shall be done altcr

completion of mining activiries to prevent any danger tbr stray animals and hutnan habitations from

accidents.

g) Thc Project Proponenr shall undenake phascd restoration. reclamation and rehabilitation of land

atiecterl by mining and cornplcte this r.r.ork betbrc abandonment of rnine. Filling of thc ditch by t1y

2_t 8

opY
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EC Conditionss. \o

ash is Io bc ensured by the lessec, as also t'cncing thc area. guard wall for sai'ery of cattle & traffic

common Forum for El!tP:- AII the individual quarry lessec holders coming under the Tahasil may

create a common forum in coorclination \!ith lhe Tahasildar Mining Olficer and contribure tunds to

it tbr grading. compaction and maintcnance of haulage road. provision of u,ater spray on thc r iilage

road to control particulate ntattcr (dust particles) pollution in surrounding air during transportation

tiom the quarry. and prol ision ofthick. multilayer and a continuous grecn belt around the leasc area

cxcluding the entry and cxit gate for prelention ol environtnental pollution and noise during mining

acti\ itY.

2.19

Reclamation & Restoration:-Pursuart to NtoEF & CC' OM No 22-34l2018-tA llldated

16.01.2020 and in compliarce to the dkectio$ dated 8th January 2020 of Hon'ble Suprente Coun in

W.P. (Civil) No.1t.1ll0l-1 in the matter of Comnon Cause vs Union of lndia' the mining lcase

holder shall, alier ceasing mining operations. undertake re-grassing the mining area and any other

area which may have been disturbed due to other mining activities and restore the land to a

condition rvhich is fit for gowth of fodder, flora, fauna etc. The Project Proponent shall subnit a

detailed plan of action in this regard to Tahasildar,Mining Officer withi[ six months, indicating

definite tinrelines and physical outcomes fol the reclamation & restoration of the mined-out area.

The Tahasildar/ Mining Officer shall submit a compliance report to SEIAA, Odisha at the cnd o1

Iease period.

2.20

2.21

Half-yearly Compliance Report: - It shall be mandatory tbr the project management to sub[rit half

yearly compliance repofts on the status of implementalion of the above stipulated environmental

and upload the compliance rcport including results ot'monitored data, as applicable in the \tebsitc

ofthe Ministry for monitor'lng ofEC Couditions, lailing which EC is liable to be revoked.

2.22

Statutory compliance on Grant of CTE & CTO from SPCB:- Project Proporent (PP) shall

obtain Consent to Operate after grant of EC and effectively implement all the conditions stipulated

thereiu. The mining activity shall not commence prior to obtaining Consent to Establish / Conscnt lo

Operate from the concerned State Potlution Control Board. The SPCB, Odisha shall ensure that

there is no change in the extraction quantity as given in the EC stipulalions in respect of year rvise

pernlitted quantity before giving 'consent to opemte' to fiis proioct.

2.23

Concomitant Monitoring: - The conditions stipulated in the environmental clearance rvill be'

closely monitored on the ground by the lease granting authority, i.e. the Tahasildar/ Mining Officer.

who shall ensure compliance of the stipulated conditions and take cortective measures promptiy in

case of any non- compliance and also ensure that the project proponent subrnits quanerly

compliance reports.

2.24

tndependent Monitoring: -The concemed Regional Ot'fice of the MoEF & CCi SPCB, Odisha

shall periodically monitor compliance ofthe stipulated conditions as applicable tbr this project. The

project authorities should extend tull cooperation to the N{oEF & CC officer(s)TSPCB ol}icer(s) by

tumi:hinq the rcqui.itc dut.r inlbrmatior monituring repons.

Revocation of EC: -The SEIAA, Odisha may revokc or suspend the EC. if impleuentation of any

of the abor c conditions is not satisfirctory. The SEIAA. Odisha rcscrves the right to altcr ,'modiff

the above conditions or stipulate any funher condition in the interest of environmcnt protection.
2.25

cop9
Change in Orvnership of Lease: - This EC shall not be transfcrred without the pcrmission of

SEIAA, Odisha. The Tahasildari Nlining Olhccr shall intbrm thc SEIAA ol any changc in

Bta
2.26

i t rit:lr ilt iulines l/c
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EC ConditionsS. No

o\rnership of the mining lease. No mining is allowed without transt'er of EC as per provisions of the

para I I of EtA Notification. 2006, as amended frorn time to time

The above conditions will be enforced inter-alia, under the provisions ol thc Water (Prevention &

conrrol of Pollurion) Acr, 1974. the Air (Prevention & Control of Pollution) Act. 1981. the

Environment (Protection) Act. 1986 and the Public Liability Insurance Act, I99t along u'ith their

amcndments and rules made therc under and also any other orders passed by the Hon'blc Suprcme

Court of lndia/ High Court and any other Court of Larv relating to the subject matter'

2.21

This Environmental Clearance (EC) is subiect to orders/judgment of Hon'ble Supreme Court of

lndia. Hon'ble High Court and Hon'ble NGT as may be applicable'2.24

Anyappeatagainstthisenvironne[talclearanceshallliewitlrttleNationalGreenTribunal.if
p..f.o"a, within a period of 30 days as prescribed under section 16 of the National Green Tribunal

Act.20l0.
,ro

Additional EC Conditions

L Maximum dcpth of mining 6.0 meter fiom the surface level and maximum quantity of extraction shall be limitcd to

40030 cum in lst year, 10060 cum in 2nd year, 10019 cum in 3rd year, 10019 cum in 4th year and 10019 cum in

sth year. total production in 5 years period- E0147 cum fiom the date ofissue ofEC'

2. The PP has moditled the approved mining plan by mentionilg that a 200-m€ter safety zone will be maintaincd

tiom village roadivillage as per modified approved mining plan by letter no. 2028 dt.21.06 2024. The lease

granting a;thority may ensure the stipulation thar the PP shall demarcate the lease boundary keepinS 200 metel

iufery ,on" along with precautionary meusure safety of local villages and animals during blasting and there is

chance ofaccident in the mining hole.

3. The EC is valid till validity ofDSR or validity of lease period whichever is earlier'

4. The Grant of EC for further period *ill be consitlered after submission of approved DSR by SEIAA as per the

MoEF&CC, Govt. of lndia Notification S.o. 361 l(E) dated 25.07.201 8, Sustainable sand mining guidelines-2o16

and Enforcement & Monitoring Guideline for sand mining-2020 and also as per dre Hon'ble Sqreme Coun order

vide its order dated I0.l t.2021 in Civil Appeal Nos. 166l-3662 of 2020 (State of Blhar Vrs. Pawan Kumar and

Others).

5. The project proponent (lease holder) shall deposit Rs.2,00O00/-, with the resP€ctive Disttict Environme t Society

for raising 400 plants (minimum @100 tr€es per Ha) of native species within 2 years in a suitable location

adjoining the quarry.

6. The PP witl implement the EMP with a budget allocation of Rs.6.08/- t3 recurring cost, and Rs.3.50/- Lakh as

CER cost towards compliance of pubtic hearing issues.

lruE cop.f
ested
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Annexure-2

l- Pro sal in rief: The highlights of the proposal as ascenained tiom the application.and as

reveal
under

i)

ed from proceedingsrd iscussion held during the meeting of SEAC/SEIAA' are glven as

ii)

This is a proposal for mining of stone lrom Bajabati BSQ-3(Cluster Sl no 3A) bearing

khata no.'215. plot no- 8231P), Kissam-Pathar Chattan over an area of6 50 acres or

2.630 hectares of Village Bajabati under Dharmasala Tahasil oiJajpur Distric

itr" mining area is a purr oi- Sr*.y of India Toposheet No F 45 U I and is bounded

between th-e Latitude - 20" 45' 50.300" N to 20" 45' 53.020" N and longitudes of 86' 6'

26.180" E to 86' 6' 37.390" E
itr. *lning lease is an identified sairat source in the DSR The Bajabati BSQ-3 sairat

so,rce *,ili be leased out under the OMMC Rules, 2016 by Mining Officer. Jajpur to

the successful bidder (lessee) on the basis of public auction for a lease period of 5

) ears.

bocuments submitted: -Form-1. DLC. PFR. checklist, Mining Plan and approval letter.

DSR, Village sheet. Cluster certificate from Tahasildar' topo map etc'

Whether submitted KML file of the lease area-Yes

whether submitted scrutiny fee-Yes ol Rs. I000/- vide e challan Reference Id no.

35D6234F2D dt. 25.1 2.2013.

Distance tiom nearest sanctuary/ESZ- Kapilash WLS-37 15 Km

whether the lease area coming in DLC report-No as certified by Mining officer. Jajpur

vide letter no. 760 dt. 11.12.2023.

Whether the lease area reflecting in DSR-Yes

Method of m ining-sem i-mechanized

Distance from niarest road bridge-4.84 km, village road -0'20 km, Railway line-

0.5 I Km. village is located I 50 meter.

Whether it is part of cluster - Yes. there are 06 nos. of stone quarries coming under

clusrer and total lease area under cluster is 14.43 Ha (Cluster-3 Mine Constituted six

nos. of quarries)) for w-hich already cluster EIA & EMP approved by SEIAA vide letter

no. 233 l/SEIAA dt. 3l .08.2021

Whether EC obtained earlier-No but q arry operated earlier as it reveals in KML file'

Date of approval of Modified mining plan- the Deputy Director of Mines' Jajpur

Circle, Jajpur vide letter no.2028 &.21.06.2024-
production capacitl,per annum-40030 cum in l" 1ear. 10060 cum in 2nd year. 10019

cum in 3'd year. IO-O t'O cum in 4'h year and 10019 cum in 5'r'year. total production in 5

1,ears period- 80147 cum. Geological reserve- 235030 cum and Mineable reserve-

80158 cum
Whether the DSR has been prepared as per the MoEF& CC' Govt' ol India

Notification s.o. 36ll(E) dated 25.07.2018, sustainable sand mining guidelines-2o16

and Entbrcement & Monitoring Guideline tbr sand mining-2020- No

iii)

i\')

v)
vi)

vii)
v iii)

ix)
x)
xi)

i)

xii)
xiii)

xiv)

Y

d
xv)

The EMP budget prov

An1 detic iencies/om i

located 150 meter and

ision of Rs. 6.08 Lakh/annum (Recurring Cost)

ssion lrave been noticed in the above documents- Village is

u o erated earlier. KML file is not as er SOP

rvi)
xvii)

2. Whether SEAC recommended the osal - Alreadv SEAC a roved the EIA&EMP re rt Vn'ithro

lrue co
6t
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File No.:

Government of India

r+n$Fr{w* ul't;+

€-{i-{ cqt

Dated l9107/2024

Ministry of Environment, Forest and Climate Change

(Issued by the State Environment Impact Assessment Authority(SEIAA)'

This is in relbrence to your application submitt€d to SEIAA vide pmpmal number

SIA/OR MIN/45?0 66/2023 dated 2gll2l2}23 for grant oi p oI Environmental Clearance (EC) to thc

project under the provision ofthe EIA Notifrcation 2006-and as amended thereof

ODISHA)
J J.]L

SHASTLANK AGRAWAL
AGRAWAL INFRABUILD PRIVATE LIMITED

I st Ftoor. V.R . Plaza. Link Road, Bitaspur (C.G) 495001' BILASPUR, CHHATTISGARH' 495001

agrawa I infrabuild@rediffmail.com

Grant of prior Environmental Clearance (EC) to the proposed Mining Project under the provisions of

EIA Notifi cation 2006-regarding

To,

Subject:

Sir/NIadam'

2. The particulars of the proposal are as below :

(i) EC ldcntificrtion No.

(ii) File No.

(iii) Clearance T)?e
(iv) Crtegory
(v) Project/Activity lncluded Schedule No.

(vii) Name of Project

(ir) Locstior of ProJ€ct (Dlstt tct' Strte)

(x) Issuing Authority
(xii) Applicabitity of General Conditions

EC23C0 r080R5252203N

Mining EC Under 5 Ha

B2

l(a) Minisg of nigals
BAJABATI BSQ.5 (CLUSTER SL NO.3A)

JAJAPTJR" ODISHA

SEIAA

No

3. In vieu,ofthe paniculars given in the Para-l above. the project proposal interalia including Form-2 were submitted to

rhe SEAC lor an appraisal by the State Level Expert Appraisal committee (SEAC) under the provision of EIA notification

by SEAC in its mccting held on 03.08 2021. The minutes of the

Parivesh portal which can be accessed tiom the Parivesh portal by

salient feattrres ofthe project as submitted by the project Proponent

Fo 2 and as prescnted before SEAC are annexed to this EC as Annexure- 2'

osal was placed in the SEAC meeting held on 03.011.2021, based on info

ireiitur,lf Mines illC

1

,laigrur 0ircle,.laiPu'

rmarion submittcd r iz: Form-1. other
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rcrluircd docurnents & clariticarions providcd b) the project proponent and at'ter detailcd deliberations in the matler the

SEAC recommcnded the proposal tbr grant of EC unjer thc pror isions of EIA Notification 2006 ad as atnc^ded thereof

subject to stipulalion of Specific and Standarl EC corditions as detailed in the point belorv'

7. Thc Statc Environmcnt [mpact Assessment Authorit} {SEIAA). Orlisha has examined the proposal in its l70th meeting

held on 0j.07.2024 & 04.07.2024 in accordance rvith the provisions contained in thc Environmcnt lrnpact Assessment

(EIA) Notification. 2006 & turther amendrnents thereto and based on the recomnlcndations of the sEAc hereby accords

Enrironrnent Clearance for the instant proposal for exrraction of stone tiorn Br-iab.rri Black Stunr'quurrl No-05 (cluster

Serial No-3A). (Kiara No-215. Plot No-i23(p)) o'er an area of 9.00 acrcs or 3.642 hectars in riilagc Bajabati under

Dhamrasala Tahasil ofJajpur District. odisha to Nli s. Shashank Agrawal. project proponenl Iessecr succcssflri bidder under

the provisions of EIA Noriticarion. 2006 and as amcnded theleof subject to compliancc ol thc Spccit-rc and Standard EC

conditions as given in Annexure- I

Stipulations:

Sl. DescriPtions

( i) Lease Area:

( ii) No Mining Zone:

(iii) Maximum DePth of Ntining

( ir 1 Method of Mining

(v) Pennitted Quarrtit-v

Stipulation

9 00 Acres or 3.642 Ha

7.5meter safety zone trom all atong the lease boundary'

!larimum 6.00 Mtr. ftom the ground level'isurface level ofthis area as

sripulated in rule 37( l)(a) of the oN'lMC Rule, 2016.

Semimechanized with blasting

tst year- 50013 cum/annum

2nd year-50040 cum-/annum

3rd year-21870 cum/annum

4th year-23544 cum/annum

5th year-6566 cumi annum

This EC is valid till ralidity of DSR or validity of lease period whicher er is

earlier.
(\i) Validiry Period ofEC

8. The SEIAA, Odisha reserves the ghtto stipulate additional conditions. if found necessary.

9. The Environmcntal Clearance to the afolenlentiolled ploject is under provisions of EIA Notification' 2006 It does not

tantamount to approvals/consent/permissions etc. required to be obtainecl under any othel Act/Rule/regulation' The Project

Proponent is uncier obligation to obtain approvals /clearances under any other Actsi Regulatioos or Statutes, as applicable'

to the project.

10. The PP is under obligation to implement cornrnitrnents made in the Environment Management Plan' which forms pan

of this EC.

I l. Validity of EC is valid titt validity of DSR or validity ol lease period whichever is eadier from which the prior

cnr ironmental clearance is gmnted by the regulatory authority.

I 2. General lnstructions:

i) Thc pioject proponent shall prorninently advenise it at lcast in wo Iocal newspapers of the District or State, of lvhich

one shall be in the vernacular language within seven days indicating that the Pmject has been accorded environment

clcarancc and the details ofSEIAA website where it is displayed.

ii) Tlre copies of the environmental clearance shall be submitted by the project proponents to the Heads of local bodies.

panchayats and Municipal Bodies in addition to the relevant offices of the Govemment who in tum must display thc' same

tbr .10 Jrys front the date of receipt.

iii) Thc project proponent shall have a u.ell laid down environmental policy duly approved by the Board of Directors (in

case of Company) or competent authoritv, duly prescribing standa.d operating procedures to have proper checks and

balances and to bring into fbcus any intiingementsideviation,,\'iolation of the environnental I lbrest ' rvildlifc nonns ,l

conditions.

i\ I Acnon plan tbr itnplemcnting EMP and cnvironmcntal condirions along u,ith responsibilitv matrix of the proJcct

proponent (during constr uclion phase) and authorizcd eotity mandated with compliance of conditions (during operational

phrse) shall be prepared The.vear $ise tunds eamrarkcd tbr enrironnrental protection nrcasures shall be kept in separate

verted lbr any other purpose. Six monlhly progress of implcn'lentation ol action plan shall be

d to the Mini:itry, Regional Otlice along with the Six-Monthly Compliance Report

cealing factual data or submission of falserlabricated data may result in revocation of this environmental clearancc

atlract action under thc provisions of Enr ironment (Protcction) Act. 1986

onal Office of this MoEF&CC . SPCB and lease gmnting Authorit) shall monitor cornpliance of the stipuLated

r and nor to be di

,;,,.; i i.iii:l'':'; 'lli"
r:i,,11!- .'r'-lli'II
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coirditions. The project aurhorirics should extend t'ull cooperation to the officer (s) of the Regional Office and other

authority by tumishillg the requisite datai intbnnationimonitoring reports'

vii) Any appeal against this EC shall lie rvith the National Green Tribunal, if pret'errcd. within a pcriod of 30 days as

prcscribeiJ tLnder Scction l6 ofthc National Creen Tribunal Act. 2010'

l l.This issue u ith an approval ofthe Competent Authority

Cop! To

l. Additional Chief Secretary. Forest. Environment & Climate Change Dept. Gor'ernmcnt ofOdisha tbl intbnnation'

2. Member Secrerary. Stale Pollurion Control Board. Odisha. Paribesh Bharvan. .A, ll8. Nilakantha Nagar. Unit-8.

Bhubancsl ar tbr intbrmation.

J. Nlcmber Sccretary. SEAC. Paribesh Bhau,an. A, I 18. Nilakantha Nagar. Unit-Vlll. Bhubanesrvar for intbrrnation.

.+. Deputy D.G.Foresr., Integatsd Regional Ot'lice (IRO), Ministry of Environmert & Folests, A-31, Chandrasckharpur.

Bhubanesu'ar for infomration.

5. The Direcror of Mines, Steel & Mines Dept. Govt. ofodisha Bhubanesu,ar for infomration.

6. Collector & DM, Jajpur, Sub-Collecror. Jajpur, DFO, Cuttack, Tahasildar, Dharmasala AMining officer, Jajpur lbr

lntbnnation and necessary actioll.

7. Guard trle for recordWebsite/Parivesh Po(al.

Annexure I

Specific EC Conditions for (lllining Of Minerals)

l. Environmental conditions And safeguards which Need To Be ComPlied with By The Concerned

Tahasitdar/mining Ollicer Before Executing Lease Agreement:

[]iflector of Mines i/C

S. No EC Conditions

Boundary Demarcation: - Thc boundary of the lease area shall be demarcated on ground at thc'

project cost, by erecting 1.20 meter (4 feet approx.) high reinforced concrete pillars above ground.

each inscribed with its serial number, distance from pillar to pillar and GPS co-ordinates by an-v

empanelled agency of ORSAC.

Ll

Digital M8p: -A digital map (in KML fbrmat as rvell as PDF version) shon'ing GPS coordinates of

all boundary pillars duly countersigned by the Tahasildar,Mining officer shall be submitted to

SEIAA. Odisha through email at seiaaodisha@gmail.com.
t-2

lntimation of EC: -The copies of the EC shall be sent to the Sarpanch (s) of the concemed Gram

Panchayat (s). urban Local Bodies and relevant other ofiices of the Govemment with a request to

display the same for 30 rlays aom thc date of receipt. The Project Authorities should rvidely

advenise about rhe grant of this EC letter by printing the same in at least two Iocal newspapers. one

of which shall be in vernacular language of the concemed alea. The advertisement shall be done

rvithin 7 days of thc issue of the clearancc letter mcntioning that the instant project has becn

accorded EC and copy of thc EC letter is a\ ailablc $ ith the State Poilution Control Board and web

site of the N'linistry of Environnent. Foresl and Climatc Change ( $ rv*.parivesh. nic in). A copy of

the advertiscmenl tnay bc fonvarded to the conccmed MoEF&CC Rcgional Of'1icc tbr compliance

and record.

1.3

BPY

Tree Plantation: -Compensatory Tre'e Planting (CTP) shall be carried out with mininrum (q.100

trees pcr Ha. ol lease area as per the appro\cd cosl nonn tbr plantations of the Statc Forest

Department. The Project Proponenr (lcasc holder) shall deposit Rs.2,00,000/-, rvith the respective

District Environrncnr Society tbr raising 400 plants of native spccies rvithin 2 years in a suitable

lrue
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2- Environmental Conditions And Safeguards Which Need To Be Comptied On Field After The Lease Agreement:

ty ector ol Mines l/C

EC ConditionsS. No

location adjoining the quarry

State ENIF Fund: - Ar amourt equal to fi\e percent (5%) ofthe royalty payable shall be collected

trom the lessee by the TahtrsildariMining Ollicer and deposited to the Statc Environment

Managemcnt Fund. u hich u'ill be' utilizetl as per provisions of RuLe '19( i) of the OIvIN{C Rulc' 2016

prcferably. in and around the areas wherc nrining acti\ ities are undenaken

1.5

Condition bl Collector: - Any other condition(s) ihe Collector & Chainnan' District Environment

lmpact Assessment Authority (DEIAA). may impose in the intcrest of protection aud safcguarding

the local environment.
1.6

CompliancereportforTransferofEC:-AnytransferofECroaPP/Lesseeshallbeconsidcred
Uy Sine, Odisha only after receipt of the ftrll compliance rcpon through Tahasildari Mining

Officer concemed of the above environmental conditions and safeguards'
t-1

otherconditions/NOC:-Consent/NoCshallbeobtainedfromtheconcemedauthoriryiflillagc
roacl is ro be used for transportation. The said road shall also be maintairred by the lessee'1.8

EC ConditionsS. No

h view of likely revision of DSR the mention ol this deposit with final coordinates is to be ensured

by the concerned lease $anting Authority.2.1

The boundary area of the deposit as per ttre revised /updated DSR to be defined by geo-coordinates

based on DGPS survey superimposed on the cadastral map'2.2

i\{itigation measures for flying Rock for safety of human beings and animals during blasting to bc

ensured by the project Proponent
2-3

The projcct proponent needs to maintain periodic health check-up records of their employees and

"nrrr" 
.,r" of face masks by workers in crushing and handling sections of the stone quarry tbr

ensuring that working personnel are not affected by silicosis.
2.4

construction of guland drains retaining walls and settling tnnks should be ensured to prcvent

erosion tluring rainfall and to collect silt gerer.rted during the mining activity'2-5

Haulage road shall be developed and maintained perennially and per?etually by the proponent in

consultation with the conccmed authoriry' ofthe Govt.2.6

Topsoil excavated during mining to bc stackcd separately in the ML area and to be used fbr

plantation in and around the ML irrca
2-7

The projcct proponsnt shall undenakc re-grassing of the area or any other arca rvhich rtay have

been disturbed due to their mining acti\ities and restorc the land to a condition which is t'11 tbr

foilder. flora. fhuna ctc. in cornpliance to the direction datcd 8th January. 2020 of Flon'ble supreme

court in writ Pctirion(s) Civil No. I 14i201.1. common cause Vs union of [ndia & ors. atter

ceasing mining opcralion that is at the time of mine closure

2.8

0
tadlrue
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EC ConditionsS. No

Thc project proponent shall take geo-coordinating photographs of the lcase area before rnining and

also subsequcnt period of mining and subrnit to SEIAA. Odisha in six (06) months E( compliance'2.9

Ilaximum permissible depth of mining: - Nlaximum depth olmining from the top surficc'ground

lc,,el of this area. at any point. up to rvhich quarrying may be pcnnirtcd shall be 6 metcls as

stipulatedinrule3T(1)(a)oftheOMMCRule.20l6.Quarryexcavationshallnotproceedbelolva
lerlel on the hill slopc. and shall not touch the base oi the hill in any case. The exploitation of stone

matcdal from the hill shall be carrie<l out in a systcmatic manner. spreading the quanl'il1g acti\ it-v to

co\er all the ecoromic \ eins of nlrnerals and proceeding unilbrmly to more and more dcpths front

all sides simultaneouslY.

2.10

Maximum permissible quantity: Maxinum yearly quantity of e\traction from the quarry shall not

exceed its annual limit as specified aboYc under stipulation in Table 'A stipulations'-sl A(v) and thc

total production shall be 152033 cum during the valid leasc period of five (05) years as pcr the

appro;ed miring ptan. Any flouting of this quantitative restriction shall make this EC liable to

cancellation.

2.1I

District Sun'ey Report: In vicw of likely rcvision of DSR as per the Ministry guidelines the

mertion of this deposit in DSR with final coordinates is to be ensured by TahasildarMining otlicer

betbre expiry ofthe existing current DSR. The boundary area ofthe dePosit as per the updated DSR

iletincd by geo coordinates based on DGPS suney superimposed on the cadastral map Thc Grant

ofECforfurtherperiodwillbeconsideredaltersubrrissionofDSRapprovedbySEIAAasperthe
MoEF&CC. Gort. ol India Notificariun S.o.36l l (E) datcd 25.07.201 8, Sustainable sand mining

guitlelines-20 I 6 anrl Enforcement & Monitoring Guideline for sand mining-2020 and also as pcr the

ilon'ble Supreme Court order vide its ortler datcd l0.l1 2021 in Civil Appeal Nos 366l--1662 of

2010 (State qf Bihar VIS. Pawan Kumar and Others).

2.12

No change in the mining plan without Prior approval of SEL{-A: - Ary change in the calendar

plan'changeinproductionquantityormethodofminingshatlnotbemadewithoutpriorapproval
or,h" srllc. Mining acrivity shatl adhere to the working paratneters of the approved mining plan

prepared for &is project. The detailed production of late te stone from the lease area ol each year

shall be submitted in tabular form during submission ofcompliance rePoft'

2-13

Enyironmental Management Plan: (i) EMP shall be implemented by PP to ensure conrpliance

rvith the cnvironmental cotrditions spccified above. The year wise fimds eannarked tbr

environmental protection measures shall be kept in a separate account and shatl bc spent according

to the plan proposed in coordination with TahasildarMining Officer' Year t'ise progrcss of

implementation of EMP shall be reported to the SEIAA, Odisha and OSPCB along with the

compliance report. The Tahasildar,Mining officer shall ensue the compliance of this condition

along with all lease holders of his jurisdiction.

2.11

The PP rvill irnplemcnt the EMP rvith a builgetary allocation ol Rs.6.081 as recurring cost, and

Rs.3.501 Lakh as CER cost torvards compliance of public hearing issues tbr the leasc area as

proposed during the valid lease pcriod of 5 years The detailed expenditure on EMP shall hc

subrnitted r ith six moflthly compliance reports.

2.15

No Mining Zone: The lcssee shall ensure thal oo quarrying or mining is carried out in the areas as

specified belou: -

a)7.5-metcr sat-ery zone shall be kept tiom all sides of the lease boundary as per thc approred

mining plan.

b)u,ithin l00m (minimum distarcc criteria rvhen blasting is not involved) and $ithjn 200m

),e
2.16

ttly , r!fUUIDl oi Mines l/C

lrtre
6
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F.C Conditions
S. No

(lninimumdistancecritcrialvhenblastingisinvolr'ed)tiomresidcntiaIpublicbuildings.inhabited
sites. protected fllonuments. Hcritagc sitcs' Nationalistate Highrvay' District roads pubiic roads'

Rtilu'ay'' line,area. Ropcrvay or Rope',ray trestle or station' Bridges' Dan.r' Rcsen'oirs' rirer' Canals'

iakes or Tanks. or any other localions etc'

c)belou ground rvater table uncler any circumstances li ground water table occttrs inll-rrcnes

within rhJ pennittecl mining depth. then the quarrying shall be stopped imrnediatcly:

d)in the \ iciniR of natural rmanmade archcological sites:

Transport Safeguards:

a) No transportation of the minerals shall be allowed on any road passing through

vitlagesihabitations without prior explicit permission'

b) Transportation of minerals tlrough existing rural roads can be allorved only by the concerncd

Govt. Departrnenu Grarn PanchayaVBDO after required strengthening such that the carrying

capaciry of the road is increased to handle the mineral carrying truck traffic The project proponent

,hull b"ur tll" .ost towards the widening and sfengthefling of existing public roads in casc the same

is proposed to be used for the project.

c)Projectpropone[tssha]lensurethatthetransportofmineralsy.illbeasperlRCGuidclines$ith
respect t(r complying with Eaffic congestion and traffic dcnsity'

d)Vchicleshiredfortransportationofminormineralsfromthesiteshouldbeingoodconditionand
should have pollution check ccnificates and should conform to applicable air and noise ctnission

standards and should be opcrated only during non-peak hours Speed ofvehicle be regulated and in

no case >30 Kms / hr be allowed.

e) The r.ehicles shall not be overloadcd antl shall be covered with Tarpaulin- The TahasildarrMining

Officcr may collect an appropriate additionat road maintenance lelry lrom the lessee as part of thc

lcase conditions on the basis t.rf quanturn of nrirreral transported' and utilize the proceeds of the ler v

tbr proper maintenance of the extraction paths and roads to prevent their deeradation on account of

plying of mineral carrying trucks.-0 
Wut"r apruying shoukl be made on the village road to control particulate matter (dust particles)

pollution in surrounding air during transportation frorn the quarry' Garland drain shall be

constructed on the hill slope to arrest downward flow ofparticulate mstter with rainwater'

2-t7

Other Enrironmenlal Conditions: -

a) The lessee shall ensure safety of hurnan life and livestock from accidents in case the village i any

habitation is very near the mining lease area.

b1 Topsoil, if any, shall be stacked properly with proper slope with adequate measures and shotLld

be used tbr plantation purPoses.

c) Dumping of quarry material is in no case permissible on any forest land; and all dump yards shall

be on duly permitted non forest land.

d) Waste oils, used oils generated {ionr thc EM machines, mining operations' if any' shall bc

disposed as per the Hazardous Wastes (Management' Handling. and trans-boundary mo\emcnt)

Rules. 2008 and its amendments thereofto the recyclers authorized by SPCB' Odisha'

e) At thc cnd of mine closure. thc proponent shall imrnediatcly remore all the shcds put up ir the

quarry and all the equipment in the arca betirre closure ofthe quarry'

t') Pennanent banicailingrbarbcd rvire fencing of thc mining leasc area site shtrll be done alier

cornplerion of mining activities to pre\ent any danger tbr stray animals anrl human habitations from

accidcnts.

g) The Project Proponent shall undenakc phascd restoration. reclamation and rehabilitation of land

"t't"ct"a 
by mining and complcre this rvork before abandonmenl of mine. Filling oi the ditch by fly

ash is to be ensured b) the lesscc. as also t'encing the area. guard wall for safct-v ofcattle & traf'Iic

2.18

{ite*
spv

Common Forum for ENIP:- AU the inclividual quarr-v lessce holdcrs corning undcr the Tahasil may
2.19

ty, rcctor of Ntines [/C
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EC ConditionsS. No

create a common tbntm in coordination *ith the Tahasi ldal ll'l ining Otficer and contribute 1'unds to

it tbr grading. colupaction and maintcnance of haulage road' provision ol water spra) on thc \ illage

.ord t-o .ontrol particulate natter (dust panicles) poliution in surrounding 'rir durine trrnsp'rrtation

trom thr- quarry. and pror ision of thick. multilaver anri a continuous grcen belt around the lcase area

ercluding the entry and exit gatr' tbr prcvention of environmental pollution and noise dLrring mining

activiil".

Reclamation & Restoration:-Purslrant 10 MoEF & CC O IvI No l2-l'tr20l8-l'A ltldated

I6.01.2020 and in cornpliance to the ilirections dated 8th January 1020 olHon'hle Suprenrc Cotrrt in

W.P. (Civil) No.l l4il0l4 in the matter ol Common Cause vs Union of India' the mining leasc

holder shall, after ceasing miling operations' undertake re-grassing the mining area and an) othcr

area which may have been disturbed due to other mining activities and restore the land to a

condition which is fit lbr growth of lbdder. tlora, fauna etc The Project Proponent shall submit a

dctailed plan of action in this regard to TahasildariMinilg officer rvithin six mondrs. indicating

definite timclines and physical outcomes for the reclamation & restoration of the mined-out area'

The Tahasildar/ Mining Oflicer shall submit a compliance report to SEIAA' Odisha at the enrl ot

Ieasc period.

2.20

Half-yearly Compliance Report: - Tt shall be mandatory for the project maragement to submit half

yeorly compliance rePorts on the status of implementation of the above stipulated environmenttl

und rptoud it 
" "o-pliance 

report including results of monitored dara. as applicable in the websitc ol

the Ministry for monitoring ofEC Con<litions. t'ailing which EC is liable to be revoked'

2.21

Statutory compliance on Grant of CTE & CTO from SPCB:- Project Proporent (PP) shall

obtain Conscnt to Operate after Srant of EC and effectively implement all the conditions stipulated

therein. The mining activiry- shall not comrtence prior to obtaining Consent to Establish / Consent to

operateflomtheconcemedStatePollutionConlrolBoard.ThesPCB.odishashallensurcthirt
there is no change in the extraction quantity as Siven in the EC stipulations in respect of year rvise

pemritted quantity before giving 'consent to operate' to this project'

7.22

cotrcomitant Monitoring: - The conditions stipulated in the environmental clearance \\i1l be

closety monitored on the ground by the lease granting authority. i.e. the Tahasildar/ Mining otficcr,

who shall ensure compliance of the stiputated conditions ard take corrective measures promptly in

case of any non- compliance and also ensure that the project proPotretrt submits quartsrly

compliance reports.

2.23

Independent Monitoring: -The concerned Regional Oftics of the MoEF & CCi SPCB' Odisha

shall periodically monitor compliance ofthe stipulated conditions as applicable for this project. The

pro.ject authorities should extend futl cooperation to the MoEF & CC oflicer(s)/SPCB o{Iicer(s) by

fumishing thc requisite data / information / monitoring reports'

2.21

Revocation of EC: -The SEIAA. Odisha may revoke or suspend the EC. if irnplernenlation of any

of the above conditions is not satist'actory. The SEIAA. Odisha resen'es the right to alter tnodity

the abolc condirions or stipulatc an! further condition in the interest of environn'lent plotection
'r'r<

change in orvnership of Lease: - This Et shall not bc rranst'crred $ithout the pcmlission of

SEIAA.odisha.TheTahasiltlarrMiningoit-rcershal]infonnthesElAAofanychangein
onnership olthe rnining lcase. No mining is allowed $'ithout transt'er of EC as per provisions ofthe

para I I of EtA Notit-rcation. 2006. as amended tiolrl time to time.

ted
2.26

true
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Additional EC Conditions

.Maximumdepthofmiting6.0metelsfromthesurfacelevelandmaximumquantityofextractionshallbclimitedto
5001]cuminlstyear.50040cumin2ndyear,21870cumin3rdyear,23544cumirr4thyearand6566cumin5th
year t'rom the date of issue ofEC

.ThePPhasmoditied&eapproveclmirringplanbymentioningthata20Gmetersafetyzotrewillbem.intainedfrom
rillage road./vilage as per modifred apiroved mining plan by letter no. 2025 dt.21.06.2024. T'be lease granting

authirity rnay eni rre the stipuladon that the pp shall demarcate the lease boundary keeping 200 meter safery zone

alongwithprecautionarymeasuresafetyoflocalviltagesandaninralsduringblastingandthereischanceofaccidentin
the mining hole.

. The EC is valid titt validiry of DSR or validiry of lease period rvhichever is earlier'

. The Grant of EC for further period wilt be considered after submission of approved DSR by SEIAA as per the

MoEF&CC, Govt. of India Notification S.O. 361 l(E) daled 25.07.2018, Sustainable sand mining guidelines-20l6 and

Enforcement & Monitoring Guideline tbr sand mining-2020 and also as per the Hon'ble Supreme court order vide its

order dated l0.t 1.2021 in civil AppealNos. 3661-3662 of2020 (State ofBihar Vrs. Pawat Kumr and othen)'

. The Project Proponent (lease hotder) shall deposit Rs.2,00,000/-, with tbe respoctive DiiEic* Envirmant Society for

raising 400 plents (rninimum @100 trees pei Ha) of native species within 2 years i! 8 ctitabh locatior adjoining the

quarry.

. The pp will implement the EMP with a budget allocation of Rs,6,08/- as recurring cost, aod R$-3.50/- Lakh as CER

cost towards compliance of public hearing lssues'

ospylrue ted

tl t.lirector ot $llines [lC
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EC Conditions
S. No

Theaboveconditionswillbeentbrcedintel-alia,undertheprovisionsolthevy'alel(Prevention&
Control of Pollution) Act. 1974, the Air (Prevention & Control of Pollution) Act' 1981' the

Environment (Protectior) Act, l9tl6 and the Public Liability Insurance Act' I99l along with their

amendmcntsandrulesmadethereunderandalsoanyotherorrlerspassedbytheHon.blcSupreme
CounoltndiaiHighCourtandanyotherCourtofLarvrelatingtothesubjcctmatter.

2.27

ThiSEnvironmentalClearancc(EC)issubjecttoorders/judgmcntofHon'bleSupremcCourtof
India. Hon'ble High Court and Hon'ble NGT as may be applicable'2.28

Any appeal against this environmental clearance shall lie with the National Green Tribunal' if

pr#rrJ. *itt ln u period of 30 days as prescribed under section l6 of the National Green Tribunal

Act,20l0.
2.29
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I

iv)

v)
vi)

under
i)

ii)

iii)

Prorrosalinbrief:Thehighlightsoftheproposa|asascertainedlromtheapplicationandas
; --r".ul"d fio. p*.eedings/disc-ussion hell duiing the meeting ol SEAC/SEIAA. are gi'en as

This is a proposal for mining oi stone liom Bajabati Black Stone quarry' No-05

lCluster Seiial No-3A1. (Khata No-215. Plot No-823 (p)) over an area of 9-00 acres or

3.64]h.".u.,invillageBajabatiunderDharmasalaTahasilofJajpurDistrict,odisha.
ihe mining area is a=part of Survey of India Toposheet No, F 45 Ul and is bounded

between th-e Latitude - 20. 45' 46.'7 40" N to 20' 45' 52.990" N and longitudes of 86" 6'

]5.030,'Eto86.6,35.l60..Ebearingkhatano.2l5,plotno.823(P).Kissam.Pathar
Chattan
The mining lease is an identified sairat source in the DSR' The Bajabati Black Stone

quurry No--OS sairat source will be leased out under the OMMC Rules' 2016 by Mining

Ofn.".. :u.jput to the successful bidder (lessee) on the basis of public auction for a

lease period of 5 years.

Documents submitted: -Form-l^ Dl-c, PFR, checklist. Mining Plan and approval letter.

DSR, Village sheet, Cluster certitlcate from Tahasildar' topo map etc'

Whether submitted KML file olthe lease area-Yes

whether submitted scrutin) fee-Yes ot' Rs. 10001 vide e Challan Relbrence Id no.

3 7EE5CA4E9 dt. 22.07.1024
Distance from nearest sanctuary/ESZ- Kapilash WLS-37' l 5 Km

Whether the lease area coming in DLC repo*-No as certi{ied by Mining Officer' Jajpur

vide letter no. 762 dt. ll.l2.l0l3.
Wrether the lease area retlecting in DSR-Yes

Method of m ining-sem i-mechanized
Distance from nearest road bridge-4.84 km. village road -0'20 km, Railwal line-

0.5 I Km. village is located I 50 meter.

Whether it is palt of cluster -Yes. there are 06 nos. of stone quarries corring under

cluster and total lease area under cluster is 14.43 Ha (Cluster-3 Mine Constituted six

nos. ofquarries)) for which already cluster EIA & EMP approved by SEIAA vide letter

Annexure-2

ion of Rs. 6.08 Lakh/annurn (Recuning CosQ

ion have been noticed in the above documents- Village is

ua o rated earlier. KML file is nor as

v ii)
v iii)

ix)
x)
xi)

xii)

xiii)
xiv)

xv)

s$v
$b

xvii)
xviii)

no. 233 l/SE IAA dt. 3l .08.2021

whether EC obtained earlier-No but quarry operated earlier as it reveals in KML file.

Date of approval of Modified mining plan- the Deputy Director of Mines' Jajpur

C ircle. Jajpur vide vide letter no. 2025 dr.2l .06-2024.

Production capacit.v per annum-50008 cum/annum (max.). total production in 5 lears
period- 91584 cum. Geological reserve- 127825 cum and Mineable reserve- 31950

cum
Whether thexvi) DSR has been prepared as per the MoEF& CC, Govt. of lndia

Notification s.o. 361 l(E) dated 25.07.2018. Sustainable sand mining guidelines-2O16

and Enfbrcement & Monitoring Guideline for sand mining-2020- No

"{

I

The EMP budget provis

Any deficiencies/om iss

located 150 meter and

rr;rr ii'l i$linus ii/o
t1

hether SEAC recommended the proposal - Alreadl SEAC approv2 ed the EIA&EMP repon with
lication without referrin SEACdua CE ac no s erd he dnh ES maarh t

rut o

lprrt ilitr:lo,J altttt'

er SOP.
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Jaiput Gkcle,JeiPur
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Grant of QuarrY Permit

[See rule 35(l)l

Quarry Permit No.0l/2025

Date. 08.01.2025

Whereas, Mr' Shashank Agrawal, Agrawal lnfrabuild Private Limite4 3d Floor' Nayan

Tower, Khandagiri, Bhubaneswar, Khordha applied for grant of quarry psrmil for extraction and

removal of 40000 Cu m of Black Stone (minor mineral) from Bajabati BSQ No'3' Flot No'823' Khata

No.2l5, Area-6.5 Acre of Vill-Bqisbati under rule 34 of the Odisha Minor Mineral Concession rules'

2016 & Amendments and has paid an application fee of Rs'200/-' permission is hereby granted to

quarry, collect and remove 30023 Cu m of Black stone (minor mineral) from the aforesaid quarry /

area as indicated on the plan annexed hereto on the following oondition and on payment of advance

royalty amounting to Rs.1,77,59,77 5^ (Royalty + Additional Charges) calculated at the rate of

(Rs.l30/-+295/')percubicmetro(asspecifiedinScheduleltotheodishaMinorMineralConcession

Rules,20l6).

l. The permit shalt be valid for 09 months/days ftom 13'01'2025 to 12'10'2025'

L The permit holders shall abide by the conditions provided in rule 37 of the Odisha Minor

Minerals Concession Rules, 2016 & subsequent Amendments'

Mining Officer-cum'C eten Authority,
Jajpur District

GOVERNMENT OF ODISHA

OFFICE OF THE DEPUTY DIRECTOR OF MINES

JAJPUR CIRCLE, JAJPUR
E - maili ddmioiqur.mm@gov.in

Memo No. t6t

lrue ed

l"

uty Birectol of Mines l/G

/MM , Jajpur/ Dflte 0€ " ok&l*t'

Mirting Officer-cum-Com

, . Copy to Mr. Shashank Agrawal, Agrawal Infrabuild Private Limited' 3'd F

GOB&ndagiti. Bhubaneswar, Khordha for information'

T

ep
Jaipur Circle,JaiPur

Jajpur District
Authority,
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MomoNo. t8&
Jelpur/ N.8j, egff

Copy to {re Tsha$ildar, Dhff nr3als for Hnd infonn*doa.

Mioi6
IHemolrh. 163

J*Jpur/ *sl
Bho{iry,

copy to tho hrpcclor ir-chargi! Dhffi$a*da p$, Drst-Jqipur fbr ktnd inftrrtation.

Mining

MemoNo. ldl
c-tpy

infornraion.

Il{emo No.

Jalpur/ Dete 8*.
sr$mifisd ta tho D$uty Dirtctor of Mhog Jajpur Cirelo, Jajpr for frvor& of kind

Authority

t

Mining
t8f Digtrict

Jajpur/ Drk ff"
Copy o$mifed tathe Collector & Di$rict lvlagishate, J&jBr / Superintedent ofPolice, Jajpur// Divisional Forest Offoer, Cuttack Division, Cuthek for ftvsur ofkind

Midag

It[eno No. 166 Jalprr/ Ilata tr
Copy submittcd !o tte Dircctor of Mines & Geolory,

Odislp for favour ofkind informanon
Odlsha // Dirwtor of Mimr Minqals,

Mining Officer-cum A
Jajpur Distriet

of Mine* [/G^1

.t ircle'JaiPut

3203
322
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FORM - R

Grant of Quarry Peruit

[See rule 35(1)]

Quar4, Permit No.02 I 2025

Date-08.01.2025

Whereas, Mr. Shashank Agrawal, Agrawal Infiabuild Private Limited, 3'd Floor, Nayan

Tower, Khandagiri, Bhubaneswar, Khordha applied for gmnt of quarry permit for extraction and

removal of 50000 Cu m of Black Stone (minor mineral) from Bajabati BSQ No.5, Plot No.823 (P),

Khata No.2l5, Area-9 Acre of Vill-Bajabati under rule 34 of the Odisha Minor Mineral Concession

rules,20l6 & Amendments and has paid an application fee ofRs.200/-, permission is hereby granted

to quarry, collect and remove 37510 Cu m of Black Stone (minor mineral) fiom the afioresaid quarry

/ area as indicated on the plan annexed hereto on the following condition and on payment of advance

royalty amounting to Rs.1,59,41,750 
^ 

(Royalty + Additional Charges) calculated at the rate of
(Rs.l30/. + 295l-) per cubic metre (as specified in Schedule I to the Odisha Minor Mineral Concession

Rules, 2016).

1, The permit shall be valid for 09 monthVdays from 13.01,2025 to 12,10.2025.

ll' The permit holders shall abide by the conditions provided in rule 37 ofthe Odisha Minor

Minerals Concession Rules, 2016 & subsequent Am

\)'

Mining om Authority,
Jajpur Disrict

GOVERNMENT OF ODISHA
OFFICE OF THE DEPUTY DIRECTOR OF MINES

JAJPUR CIRCLE, JAJPUR
E - rnall; ddmjolpur.mm@ gov.in

Memo No. t r'5' Jrjpur/ Date 0t ' 0t' QQgr

Mining OIIicer-cum{om

Copy to Mr. Shashank Agrawal, Agrawal Infrabuild Private Limited, 3d Nayan er
Khandagiri, Bhubaneswar, Khordha for information.

opy
1r$e

c

srl
-tet,.

gePttt
J

of Nlinos l/G

o,JaiPutal uf Circl

Jajpur Distri
A lty,
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Memo No. I 16 Jajpur/ Date 0t- 0,- 902{
Copy to the Tthasildar, Dharmasala for kind information.

Mining Oflicer-cum

Memo No. t{t A,IM , Jajpu r/ Date
JaiDur District

08 - 0,;909t-

11

Deputy of Mines l/C

Authority,

Copy to the Inspector In-Charge, Dharmasala pS, Dist-Jajpur for kind information.

Mining Officer-cum-Com rity

Memo No. I de og.ottuffii"oi"'
Copy submitted to the Deputy

information.
of Mines, Jajpur Circlq Jajpur of kind

Jajpur/ Date
Director

Mining Officer-cum

Memo No. ,r9
Jajpur/ Date 0s.0l.ujmPi"n",

Copy submitted to the Collector & District Magistrate, Jajpur // Superintendent ofpo lice, J// Divisional Forest Officer, Cuttack Division, Cuttack for favour ofkind in

\)

Mining Ofticer-cum-Com t Authority,

Memo No. lC|
Jajpu r/ Date

Jai
N. or;

Copy submitted to the Director
Odisha for favour ofkind information.

of Mines & Geology, Odisha l/ Directo f Minor Minerals

Mining OIficer-cum Authority,
Jajpur District

copyTrue ted
,As"

v

A

.!aipur 0itclo,.!aiPut
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GOVERNMENT OF ODISHA

OFFTCE OF THE DEPUTY DIRECTOR OF MINES

JAJPUR CIRCLE, JAJPUR
E - mail: ddmjo jpur. mm@qov.in

tg 33
.jpu r/ Date 24-o?- zau'Letter No.

From

/MM, Ja

./" lrtr , M.M, Jajpur, Date
Mining Officer (l/

27- 07^2oZg-
, Jajpur

submitted to the Chief Executive, ORSAC, Odisha, Bhubancswar for

Mining Officer.
Jajpur District.

To
TKS Consultancy Services,
Plot No. 4482112068, Pandra near puri NH
GGP Colony, Rasulgarh, BBSR - 751025

Sub: Original Application No.lll2025/EZ filed by Aruna Kumar Jena &
Others Vrs State of Odisha before the Hon'ble NGT, EZ, Kolkata.

Ref: ( I ) This office Letter No.549. Dt. 27 .01 .2025
(2) This olfice Letrer No.8 10. Dr. 10.02.2025.

Sir,

With reference to the subject and letters cited above, I am to say that, you
were requested to submit a report whether excavation has been done beyond a depth of6
metre or not with a supporting Map w.r.t Bajabati BSQ-3 & Bajabati BSQ-5 and the
assessment report at the earliest for necessary compliance before the Hon'ble NGT,
which is still awaited. However, the Hon'ble NGT has listed the matter to 07.04.2025.

Hence, you are requested to submit the report by 04.04.2025 for onward
submission before the Hon'ble NGT, EZ, Kolkata.

Yours faithfully,

Memo No. It3L1
Mining Office

, M.M, Jajpur, Date. 27 'o7'ZrtZi'l
/C). Jaipur.

Copy submitted to the Deputy Director of Mines, Jaip
favour of kind information.

c0$Y

ur Circl aJpur r

ttue d
Me

) V copy
of kind inforrnation and necessarv action.

Uirector ef lUlines l/eDep
aipur Circle,Jaipur

Mining ( )liiccr ( I/ )..lajpur
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GOVERNMENT OF ODISHA
OFFICE OF THE DEPUTY DIRECTOR OF MINES

JAJPUR CIRCLE, JAJPUR
E - mail: ddmjoipur.mm@ gov.tn

Letter No.

From

811 /MM , Jajpur/ Date lo-a2 20Zf-

Yours rh tully,

$

Mining Officer,
Jajpur District.

To
TKS Consultancy Services.
Plot No. 4482/12068- Pandra near puri NH
GGP Colony, Rasulgarh" BBSR - 75 1025

Sub: Original Application No.lll2025/EZ filed by Aruna Kumar Jena &
Others Vrs State of Odisha before the Hon'ble NGT, EZ, Kolkata.

Ref: This office Letter No.549, Dt. 27 .01.2025 .

Sir,

With reference to the subject and letter cited above, I am to say that, you
were requested to conduct an assessment of Bajabati BSQ-3 & Bajabati BSQ-5 to assess
the un-authorised extraction of minor minerals (black stone), if any, from the
aforementioned quarry area by advanced Technology like Drone & DGPS, based on the
complaint of some local villagers regarding illegal operation olBaiabati Stone Quarries
in Dharmasala Tahasil. Jajpur and the report is awaited. Now, an Original Application
bearing O.A No.l ll2025lLz has been filed by Aruna Kumar Jena & Others before the
Hon'ble NGT, EZ. Kolkata wherein it is alleged that, the lessee of Bajabati BSQ-3 &
Bajabati BSQ-5 has already extracted beyond the depth of6 metres.

In this regard, you are requested to submit a report whether excavation has
been done beyond a depth of 6 metre or not with a supporting Map w.r.t Bajabati BSQ-3
& Bajabati BSQ-5 and the assessment report at the earliest for necessary compliance

C$W. 
the Hon'ble NcT

True sted

uty
m
ui

o No. !\ /C). Jajpur.

rec pubrnittcd to Lhc [)cputy Director of Mincs. Ja.jp ur C ircl pur

Minins Office r
. M.M. Ja.fpur. Date. l0: !l @e

v

a.lpur.J

AEIBUr.Ef

t
onnatlon

Mining Olliclr (l/C)
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Mcrno No
Copr strbrnittcd t

\l.Nl. .lrriptrr. Datc.

o thc ( hiel-l--secutir c. ORSA( Odishr. llltubaness ar fiu-

lirrour ol'kincl itllilrnlattrltl alttl Ilcccssatr acttttlt

Minine ( ) l'llccr 1l1C). Ja!Pur'

327325
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GOVERNMENT OF ODISHA

OFFICE OF THE DEPUTY DIRECTOR OF MINE5

JAJPUR CIRCLE, JAJPUR

E - mail'. ddmioiow.mm tAoov.in

Leltcr No. 5\1 i \1NI, J nipu r/ l)atc 9q. il.%Ab

Io

M/s. TKS Consultancl Scrviccs.
Plol No.4482112068. I)andnra, GGP Colony.
Rasulgarh. Ilhubanesrvar.

Sub: Joinf assessmcrlt of unauthorised cxtlaction o['minor tnincrals (black stone)

lrom the sa{'crt z.onc ol'Balablti BSQ-I & Bajabati BSQ-5 undcr 'lahasil

f)hamresala ol J illnur drstricl

ffi
.>d$-o.^

.'(@.

Sir.
A j,lint asscssntcnt is schcdulctl ttr bc lttld on 2901 2025 al 03'00 P M to

ascertain unautholiSed e\tracti()n o1'ntinor tniuerals (hlack stone), if any, fronr thc

safcrl. z_onc. of Bajabari IlsQ--l & Ilajabati BSQ-5 undcr l'ahasil Dharmasala of'Jajpur

district.
llcncc. 1'ou arc rctltlcslcd to condtlct Jssessment on the date and time as

slipulated above to asscss rhe unauthorised cxllaction of nrinor minerals (black stone).

ifanv. liom the aioremenrioned quarrl,area b;'advance technology like drone, DGPS.

Yo ull &

Mining Offrcer (l '), Jajpur

Memo No.
b'{t' iMNt, Jajpu r/ Date

q,7 "0r-Ql?t'

(lopy to Mr. Shashank Ag ra*,a1. Agrawal Inliabuild Privatc Limited' l"'l;loor.

VR PlaT-a. l.ink lload. I1ilasPur. Chhutisgarh lbr inlbrmation. Ile is retlue sled to

remain present at the sitc on the scheduled date and litnc or depute his authorised

rcprescntativc along u itll lhe conce msd Mincs Managcr- without

Nlemr.r No. 5tt /MM, Jljpu r/ Datc
VI irrirtr: O

OrL .

lrue t vour o1'kitrd inli)rmation

ireGtor ot [Jlines l/C

la il. -/ ./ \-
t 1.,, N,."\i'y7:,^\

lliccr t li ('i \aiptrr
0t- 9!9t' t

C)opy submiue<i to the Deputy Dircctor ol'Mincs, Jajpur Circle' Jqpur ior

,i)t

:estttV
.rlaipur Circls,JaiPttt

t,,
\\ "$'
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